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BILL No. 07 OF 2015

THE DELHI APPROPRIATION (No.2) BILL, 2015

A
BILL

to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of

the financial year 2015-16.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the
Sixty sixth Year of the Republic of India as follows:-

Short title. iF

issue of 2.

Rs.41129,00,00,000/- from
and out of the
Consolidated Fund of the
National Capital Territory
of Delhi for the financial
year 2015-2016.

*Bill No. 2 of 2015

Appropriation. 3.

This Act may be called the Delhi Appropriation (No.2)
Act, 2015.

From and out of the Consolidated Fund of the National
Capital Territory of Delhi, there may be paid and
applied further sums not exceeding those specified in
column (5) of the Schedule, amounting in the
aggregate [inclusive of the sums specified in column 5
of the Schedule to the Delhi Appropriation (Vote on
Account) Act, 2015*] to the sum of rupees Forty one
thousand one hundred twenty nine crore only towards
defraying the several charges which will come in the
course of payment during the financial year 2015-2016
in respect of the services specified in column (2) of the
Schedule.

The sums authorised to be paid and applied from and
out of the Consolidated Fund of the National Capital
Territory of Delhi by this Act, shall be appropriated
for the services and purposes expressed in the
Schedule in relation to the said year.



THE SCHEDULE
(See section 2 and 3)

SUMS NOT EXCEEDING
" Demand '""“'"'"'"§’é’r7i'€é‘§§5&“ﬁ£r‘56’s‘€§"'""""'"""'""’""""W'Vc}'t'é_{i"l;&' 'EEE"'"""'"C'HE}'QEH_B'E{HE_"""'""" Total
No. Legislative Consolidated
omenlily,  Fad - S
- _~4__5_
1 Legislature Revenue 172000 7600 179600
2 General Administration Revenue 7897883 128700 8026583
3 Administrative of Justice Revenue 6687150 1920950 8608100
Capital 10000 00 10000
4 Finance Revenue 2929150 50 2929200
Capital < 128500 00 128500
5 Home Revenue 4359811 5000 4364811
Capital 243300 00 243300
6 Education Revenue 68028700 3150 68031850
Capital 7229550 00 7229550
7 Medical and Public Health Revenue 37687670 9450 37697120
Capita] 1641680 00 1641680
8 Social Welfare Revenue 37679600 00 37679600
Capital 14939300 0 14939300
9 Industries Revenue 2490200 500 2490700
Capital 362700 00 362700
10 Development Revenue 19556566 3340 19559906
Capital 5684600 500 5685100
11 Urban Development and Public Revenue 80925400 600 80926000
Works
Capital 59352200 00 59352200
PD Public Debt. Revenue 00 32277400 32277400
Capital 00 17651800 17651800
12 Loans Capital 25000 00 25000
13 Pension Revenue 1250000 00 1250000
Total """"'""'""’“""’"""’3'5’5556686 """"""""""" 52009040 411290000

This Bill has been passed by the Legislative Assembly of the National Capital Territory
of Delhi on the 30t June, 2015,

DELHI (Ram Niwas Goel)

Dated: 30" June, 2015 Speaker,
e Legislative Assembly of the

National Capital Territory of Delhi
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BILL No.]_OF 2015
THE DELHI APPROPRIATION (No.2) BILL, 2015
A
BILL

to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of
the financial year 2015-16.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the
Sixty sixth Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No.2)
Act, 2015.
issue of 2. From and out of the Consolidated Fund of the National

Capital Territory of Delhi, there may be paid and
Rs.41129,00,00,000/- from applied further sums not exceeding those specified in
and  out of  the column (5) of the Schedule, amounting in the
Corlmsolldated .Fund Of. the aggregate [inclusive of the sums specified in column 5
National Capital Territory of the Schedule to the Delhi Appropriation (Vote on
of Delhi for the financial Account) Act, 2015*] to the sum of rupees Forty one
year 2015-2016. thousand one hundred twenty nine crore only towards
*Bill No. 2 of 2015 defraying the several charges which will come in the
course of payment during the financial year 2015-2016
in respect of the services specified in column (2) of the
Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and
out of the Consolidated Fund of the National Capital
Territory of Delhi by this Act, shall be appropriated
for the services and purposes expressed in the
Schedule in relation to the said year.




THE SCHEDULE

(See section 2 and 3)

(Rs. In thousands)

SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on the Total
No. Legislative Consolidated
Assembly Fund

1 2 3 4 5
1 Legislature Revenue 172000 7600 179600
2 General Administration Revenue 7897883 128700 8026583
3 Administrative of Justice Revenue 6687150 1920950 8608100
Capital 10000 00 10000
4 Finance Revenue 2929150 50 2929200
Capital 128500 00 128500
5 Home Revenue 4359811 5000 4364811
Capital 243300 00 243300
6 Education Revenue 68028700 3150 68031850
Capital 7229550 00 7229550
7 Medical and Public Health Revenue 37687670 9450 37697120
Capital 1641680 00 1641680
8 Social Welfare Revenue 37679600 00 37679600
Capital 14939300 0 14939300
9 Industries Revenue 2490200 500 2490700
Capital 362700 00 362700
10 Development Revenue 19556566 3340 19559906
Capital 5684600 500 5685100
11 Urban Development and Revenue 80925400 600 80926000

Public Works

Capital 59352200 00 59352200
PD Public Debt. Revenue 00 32277400 32277400
Capital 00 17651800 17651800
12 Loans Capital 25000 00 25000
13 Pension Revenue 1250000 00 1250000
Total 359280960 52009040 411290000




STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No.2) Bill, 2015 is introduced in pursuance of sub-section (I) of
section 29 of the Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to
provide for the appropriation out of the Consolidated Fund of the National Capital Territory
of Delhi, of the moneys required to meet the expenditure charged on the Consolidated Fund
and the grants voted by the Legislative Assembly for the expenditure of Government of
National Capital Territory of Delhi for the financial year 2015-2016.

(Manish Sisodia)

Dy.Chief Minister / Finance Minister
Delhi,

June, 2015



MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No.2) Bill, 2015 does not seek to confer any
additional power of legislation on any subordinate functionaries.
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